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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYD%RABAD BENCH HYDERABAD,

0.A.NO,1431 of,1993."

Between Da@ei: 26.9.1995,
Mr. K.Subrahmanyam cee Apglicant

And "
1,

Unien ef India, rep. by its General Manager, S.C.Rly,
Rail nilayam, Secunderabad, “

The Chief Persennel Officer, S.C.Railway, Rail Nilayam,
Secunderabad. "

The FA & CAQ, S.C.Railway, Rail Nilayam. Secunderabad

The Centreller of Steres, S. C.Railway, Rail Nilayam, Sec'bad

5. The Principal Supervisor s Training Cenﬁre. Secunderabad.
sen Rejpondents
Ceunsel fer the Applicant 1+ sSri. P.V.R.éharma

Ceunsel fer the Respendents

CORAM;

1

U

: Sri. V.BhimaLna, SC fer Rlys,
|I

Hen'ble Mr. A,B.Gerthi, Adrninistrative Member

w Centdl:...2/-



s

DA 1431/93, ' Dt, of Order:26-9-95,

(Order passed by Hon'ble Shri A.B. Garthl,
Member (A) ).

In this 0.A., the relief claimed by the applicant

is for grant of teaching allowance for the period that he

wvorkad aé instructor in the Systems Training School, Lalguda.

| i
24 The applicant while wrking as D5K Gr.Ill was selec-

ted and empanelled for Instructor (NON-Ministerial) in the

had ;
grade of fs,2000-3200, The applicant /. the option either to

z@lect fixation.o? pay in the scale of &.200043200 or to drauw

pay in scale of fs,1640-2900 and draw teachingjallnuanba under

: |
the existing orders, The applicant opted for |the higher grade

of pay of R5,2000-3200. As the applicant had ellacted for the

higher scale of Rs,2000-3200, the Respondents contend that he

was not entitled to claim teaching sllowance,

3. Heard learned counsel for both the paritas. Shri PVR

has
Sharma, learned counsel for the applicant/draun my attention

to 0.A.1105/91 decided on 26-4-94 and also thel decision of the

Tribunal-in U.A.636/§0. It is stated that the applicaents in

were
the said ﬂﬂs vife similarly situated as the applicant in the

present 0.A. and that the Tribunal vide its ordarsdirsctad
i
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in the said DAs, Ffurther in the raplyiaffidau}t filed on

behalf of the applicant, it was categorically mentionsd that
|

see Jo



1

t 4 3
. , AL
Cepy te:-
1, ' The General ﬁanégef. Seuthcentral Railway, Unien ef India,
Rail Nilayam, Secunderabad.
2. The'Chief Persennel officer, $.C.Railway, Rail ‘Nilayam, Sec'bad.
3. " The PA &.CAO, Seuth Central Raillway, Rail Nilayam, Secunderabad,
4. The Centreller of Steres, Seuth centqal‘nailwagﬂ Railnilayam,
Secunderabad.’ ' “
S. The-Pfincipal Superviser's Training Centre, Secunderabad.
6. oOne cepy te'sri, p.v.R.Sharma, advecate, Advecates Asseciatiens,

High Ceurt Building, Hyd.

7. One cepy te Sri. V.Bhimanna, 8C.fer Rlys, CAT, Hyd.
8. One cepy te Library, CAT, ﬂyd.

9. 'One spare cepy. :
Rsm/~

oulon W




- 3 -

sri P.Mghan, a collsague of the applicant in the Systems Techni-
cel Traiming School during the period from August, 1989 to
Cctober, 1992 was paid a sum of &.27,032/- vide chegue No.019819

dt,.6=-10-93 by the office of the Respondent No.3 towards part
payment of arrears of teaching allowance. Although.in the 0.A.

“an: avernment Jas made that some aimiiarly'situétad emp loyees

| similar A~
were being paid ‘teaching allowance dénying #7.:/benefit to the
refudad L

applicant,; the Respondents havé nét-/ﬂ'ﬁugithe,sama‘in their

. counter affidavit., . e : L

. ' [ . . . -

4, Keeping in view the above circumstances, the Respon-
dents are hereby directed to verify whether Sri P.Mohan, wm is
similarly situated as the spplicant in this 0.A. in regard to

his eligibility for claiming f¥x teaching allowance and if so,
kesping in view the fact that Sri P.Mohan was paid teaching
allowance, pay the applicant also the teaching allowance that

wvas due to him in accerdance with the extant rules., This shall
be done by the Respondents within a period of three months from

the date of communication of a copy of this order. No order as

to costs.
! (A.B.GORTHI)
Member (A}
Dt.26th Septsmber, 1995= f%u4ﬂ22¥wT%5‘
Dictated in pen Court, fpy*ﬂ%lf"””‘ﬁ) .
avl/
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TYPED BY
COMPARED BY

APPROVED BV

"IN THE CENTRAL ADMINISTRATIVE ’113.1—?:'17’:?:\_1.
'HYDEREBAD BENCH AT HYDRRABAD, '

o~

HON'BLE MR. A.B. GORTHI, ADMINISTRA-
TIVE MEMBER. :

HON' BLY

JUDIC MEMTIR.

|

‘FQBDER/JUDQE'MEM 3
DATED: 226 /C}}' 1995. -
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T ALNO.
ADMXTTED AND INTERIM DIRECTIONS ISSiD.

- ALLOWED.

‘f SPOSED OF WITH DIRECTIONS.

DISMIZSED.

' DISMYSSED AS WITHDRAWN.

. - ORDERED/REJECTED:
; ~NO ORDER AS TO- COSTS.
* * *
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